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P A P E R S  L A ID  ON TH E  T A B L E

R eport o r  I n la n d  W ater T ransport  
Co m m it t e e

The Minister of State in the Minis
try of Transport and Communications 
(Sbri Raj Bahadur): Sir, I beg to 
lay on the Tab le a copy o f the R e 
port o f  the Inland W ater Transport 
Committee. [P la ced  ir1 L ib ra ry , See 
N o. LT-1769- 59].

N o t if ic a t io n  is s u e d  u n d k h  E s s e n t ia l  

C o m m o d it ie s  A c t

The Deputy Minister of Food and 
Agriculture (Shri A. M. Thomas): Sir, 
1 beg to lay on the Table, under sub
section ( 6 ) o f Section 3 o f the Essen
tia l Commodities Act, 1955, a copy o f 
Notification  No. G.S.R. 1309 dated th»‘ 
25th Novem ber, 1959. IPioceri in L ib 
rary. See LT-1770/59I.

C A L L IN G  A T T E N T IO N  TO  M A T TE R  
O F U R G E N T  P U B L IC  IM P O R T A N C E

E x p l o s io n  o n  A m r i t s a r - P a t h a n k o t  
R a i l w a y  t r a c k

Shri S. M. Banerjee (K an p u r): Sir, 
under Rule 197, I  beg to call the atten
tion o f the M inister o f R ailw ays to 
the fo llo w in g  m atter o f urgent public 
importance and I request that he may 
make a statement thereon:—

“ The explosion on the A m rit
sar-Pathankot ra ilw ay  track on 
the 29th Novem ber, 1959.”

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): on the
night o f 29-11-59, at about 2.05 
hours w h ile  passenger train No. 6 
A B P  was going betw een  Jakolari and 
Sarna stations on the Am ritsar-B ata la- 
Pathankot section, the Engine D river 
heard a loud report o f an explosion 
on the track underneath the engine. 
R ecovering qu ick ly  from  the shock 
he put the brakes on and stopped the

U rg e n t P u b lic  
Im porta n ce

train which had by then passed the 
site o f the explosion.

Fortun ately  none was in jured  nor 
was there any casualty. A  portion  o f 
the track, some sleepers, fish plates 
and bolts etc. w e re  damaged.

The G uard o f the train  im m ed iate ly  
contacted the Station M aster, Jako
lari who in turn sent messages to a ll 
concerned. A  re lie f train was also 
sent from  Am ritsar.

Senior R a ilw ay , Po lice  and C iv il 
Officers rushed to the spot and on 
exam ination o f the site came to  the 
conclusion that this was an act o f 
sabotage w ith  intent to  cause a serious 
dera ilm ent in vo lv in g  in ju ry  to life  
and property. A n  unexploded bom b 
was also d iscovered placed under the 
le ft rail. The exp losives  E xpert o f 
the M ilita ry  disarmed the explosives.

Senior Police  O fficers m et and d is
cussed the entire  case in the back
ground o f past incidents and local 
in form ation  and are  pursuing all 
lines o f inquiry.

On 16.1.1959, there was a sim ilar 
exp losion  on the same section but bet
ween Sarna and Bahroli stations in 
which the track and the engine o f 
the same train No. 6 A B P  sustained 
damage though there was no in ju ry  
or casualty am ong passengers even  
then. The scenes o f occurrence are 
about 4 m iles apart. T h e  circum s
tances indicated that it was a case o f 
sabotage w ith  malicious intent. The  
G overnm ent R a ilw a y  P o lice  reg is ter
ed a case under Section 126 Indian 
R ailw ays A c t  and Section  475 o f 
Indian E xp losive  Act. T w o  persons 
suspected in the case w ere  arrested 
by the police and interrogated a few  
months before. That case is still un
der investigation.

Through running o f the train in the 
section was resumed im m ediately 
a fter the repairs to the track. P a tro l
ling o f alm ost a ll the sections o f  the 
ra ilw ay  in that area has been intensi
fied. V igorous e ffo rt b y  the police 
continues to trace out the culprits.
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Shri S. M. B&aerjee: In this parti- 12.05 hn. 
cular case, has anybody been arres
ted?

D O W R Y  P R O H IB IT IO N  B IL L — contd.

Shrl Shahnawaz K han : In  this p a r
ticu lar case so fa r  no arrests have 
been made. Bu t in  the p rev ious case, 
tw o arrests have been made.
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Shri S. M . Baneffjee: P rev iou s ly  in
regard  to  the adjournm ent m otion  o f 
Shri V a jpayee, he did say that this 
w as an act o f  sabotage done by some 
Pakistani. It  was suspected to  be so. 
I  w ant to know  w h eth er that was 
true.

M r. Speaker: D id  he say P ak is 
tani?

Shri Shahnawaz K han: W e  never
said that it was a Pak istan i W e  said 
that it was suspected to be an act o f 
sabotage by som ebody outside our 
borders.
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Mr. Speaker: The House w ill  now
resume clause-by-clause consideration 
o f the B ill to  proh ib it g iv in g  or tak
ing o f d ow ry  as reported  by  the 
Joint Com m ittee. F iv e  hours w ere  
a llo tted  and there is no tim e le ft 
now. On clause 3 w e  have already 
taken 1 hour and 36 minutes.

Shrimati Rehu Chakravartty
(B a s irh a t): A c tu a ly  w e have held
ove r  clause 2. That is the  most de
batable clause and the official am end
m ent has just been circulated.

M r. Speaker: W e are in the m iddle 
o f clause 3 now. W e  shall finish it 
and then com e to clause 2. I shall 
extend  the tim e by one hour. Is it 
enough?

Some Hon. M em bers: T w o  hours.

M r. Speaker: The tim e m ay be 
extended  but I th ink w e can finish 
w ith in  an hour or at the most an hour 
and a half.

The M in ister o f Law  (S h ri A . K .
S en ): An  hour should be enough.

Mr. Speaker: I w ill a llow  an hour
I f  at the end o f that time, hon. M em 
bers fe e l that m ore tim e is necessary, 
some hon. M em ber m ay m ove for 
extension o f  time.

Shri R aghubir Sahai (.Budaun):

Clause 2 which has been held over 
is a v e ry  im portant clause. It  is the 
crux o f the w h o le  th ing and so the 
discussion should not be lim ited  to 
one hour only.

M r. Speaker: I f  it is possible to
finish w ith in  one hour, w e  shall do 
so. I  do not w an t to hustle anyone. 
I f  an hour m ore is requ ired, the tim e 
w ill  be extended w ith  the consent o f 
the House. I find that on clause 2 a 
num ber o f hon. M em bers have g iven




